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Dated: 3.4,1995 (S1_No.30)

——— =i =aZzr —————

Applicant by Shri C.Mathan,
Bespondents by Shri R.C.Kotiankar. ™~
Shri Kotiankar requests for some time
for filing Rejoinder in view of the
b MP 18379 reply filed by Shri C.Nathan. Since
Lot onn \O/a/‘ﬁf- the stay is operating we grant
two weeks for filing Rejoinder to the
feply filed by the applicant.

_ . All applications will be
véb . considered on 21.4.1995,

Adjpurned to 21.4.19ii;/jyu
\f\-/

vy

(P.P.SRIVASTAXA) (M.S .DESHPANDE )
M(A) v _
{
B.
?‘,} ?
Igefd Qﬁkﬁh \M)éb
P oge)os
A4 md%ﬁ% Ay _
Yia < ¢
@%? |
: ser Tribunat Date :O?W’-{g_)\

Applicant in person |/ by S~ CNAYY o
Advocate / Respondent by R 163 hanla
Counsil.

Thie matter adjourned to 5 .
S

7-

v
Pé‘ﬂ"!,

A




}.ta

/ @f}a%J}LJC’/ﬁ' | Lisk .'-/ﬁlre ool 013‘

ADBlirnr., . ) _ : i C)Yof@\/a . '
» on 20 T tespondeat (5 ogples 107 ]
] . <« Hegole
D nAs ; C B S 7 7@9}
(P'PrsR TAYA) Ct
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- e S— 45 shauld be

et o e S | . GUPRENE COURT

Aprema Court, by 695'9““'"“ Deivce1270/56/56C,1X

‘;Tbyn.m e INDIA

/f Tofdgraphic address ;— t\

A “SUPREMECO” ‘ |
Dated New Dethi, the....) JH1. Septenber, 159819 - -0\33

%B\

oMy
Assisisnt Regisirer, \7
Supremz Court of India, E)r
New Yelhi,

2\

The Registrar,

6/ Cenzprzl Adminisirative Tr ibunal,

\ Bowbay Eench anb;y qulsa,hn Bu1leln No.§,

w*‘\ Ird-4th flocr, Prﬂcébu Qoz s
Fert, Bombay-=-400 (01,

PETITICNS FUR STECTAL LEAVE TO APHE Al (CIVIL )NOS ,24760-24762 CF 1956

‘ir‘ (Uncex Article 136 =f the Conctituticn of Ind a, frowm the

L ) Ju;omﬂﬂt anc Lrder dated 15th Dece wber ,1999 of the Eantrnl
Al nlqggleVE Tribunal,3umbay Bench 1n MeAsNO5.134,155 ang 181
6f 1925 in D,A.vcea591,831 and 988 of 199a) )

PN
RaVasu Fd ANz e.Petitinnerg
- ~-Versug -
. . . \
Uniun af Inciz and Uthers . eoR=s50NCentsg
! Sir,

1 o Eire:ted 1o inform you that the Petitivn sbove-
mentionegd for Spesigzl Leave to Appegl tc.thig Court wae filgsd
by Hr.ngusﬁ Rumar Shsrma, Advocage on behalf'cf the Petitigﬂerg

i cbove-namey agzinetl the Judgrment and Or-:zr of the Central
Adl':i”is—f:.’-ﬂ_‘c ive Tribungl l"lthi:'::? zbove an.d thé": the gzme wos

L] .
! 3 ~— - o ~ - i
iefoced of by thie Lourt on the 4th Sepiember,1598 o A certifie

UM"" e Signed Order of this Court cated the dth Septemoer,
/‘{3" PECEIVED o "’0,, \ '
& clzged herewyith for your informaetion gng Nececcogly

& iy

WV"
""*ﬁ@fﬁ“/

oo/~

S A e - - . © o S ' e b g Y ——rn § n ey rap—— o . PP fm o~ -
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Pursuanit to Court's Order cdated 13th January,
159g, Rnsponcent loge2 tu 103 have been impleaded ars
Party reepondent. A certified cojy of the Amended CLauce-

titie is also ancloced herewithe

Yours faithfully,

i

ghcl:As abov e, ASS IST 40T QfETE}RAH
L
\
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i" | D*ITHESUPREMECOURTOFINDLA ; 285808
| dastoftie nar Lo o v - inted .:
A CIVH.APPELLATEIURISDICI'ION : :

' e o YR+ NPT L '_p__*-’ T el Ry i
: < C NO. o, Ug4s = |
' Asdiction® (Arising out of SLP(Chvil) No.S462 0 1996) . "

P S S

K. Vasx Nair | - Appellant

— @~ - . "

Versus 1.0 . o .. PR S L0t was
a%’"“%‘ﬂ"“'&‘"* w W .: e Repondep

03.7‘

g s

ved e L 01 - L1 : ‘ coniﬁ_ed to be trec eopy ﬂ-!
RDE Caw "
Assisieat Ragistrar (Juc).)

N SN \qae
M N Y T Suprev.i - of {ndia i i

.

3 mwwerod s Spwial,!eave granted:t-.- R R

- - « - ] « oot . R . + .
L T - >~ - . R v i - ¥ B . ’ . . . P |
SITGn Sho S P T S . e, . ‘

> 243 7. .. The  applicant, befors . the . Central. Administrative

-=ribunal, Emakulam, challenges the dismissal of his application.

The dismissel was for the reason that the applicant had filed an

P

'+ sarlic (O.AN0.398/95) before the Tribunal which had
been dismissed because proper parties had not boen impleaded. The
Tribunal Keld that the general principles of res:judicata applia:ta the

~ d4;.second; application end!.it was. not. maiutainable. Besid¥d; ) the

P
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A e L

[ PRI :_‘g .. 'L ,-‘..".

éonduct of the apphcant in not cunng t.he defect wheu it was pomted
f

N b VT
| out to him pcrsuaded tbe Tnbunal aot to exercise "dlscreuonary

- t o fa . - . T S T et
. 3 TR I Ctadbernf i acdenoalaiy

: Junsdxctlon . RN

- - L ' --... . P 4t S . :
’ - e L D i . : B I ST 1 BTy BRI S I

. The Tnbunal was in error. The earlier appllcanon was

j dlsmnssed for a technical default: There was no ﬁndmg on merits .

: therem The second application should not have been treated ns .

- barred because of such dismissal.

: Acborfiingiy,-the'appeal is allowed. T;he ofdcr-under
challenge is set aside and the second 'applicatioh'(O.A:No.lO32/95)

is restored to the file of the Central Administrative Tribunal,

Emakulam, to be heard and disposed of on merits. It shail be open

 tothe .respondénts. to take such defences in law-as are available to

- them.
No order as to costs.
~ SLP(C) Nos.24760-24762/96 :

Mr. P.P. Maihotra, le#med counsel for the respondents,

B dfdv’vs-_our -attention “to the order dated 25.10.96 in° SLP(C)
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N02607l/95 and the s!ntement mado by lmn on behalf of the Union

of India recorded thmn. He rettcrates thc statement before us. In

‘view of the statement, the gnevame of thc pctlttoncr is adequatcly

‘\i'{

 redressed. The petitions are, therctore dlsposed of, with no order as

to costs. i’
....... i
[ S.P. Bharucha |
ol
{ V.N. Khare ]
New Delhi, .
~ September 4, 1998. |
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- 4 IR THR SUPRBAE couar G INDIA 285809
o . CIVil APPELLATE JURESDICTION. L j

;.j’;éﬁnon FOR SPECIAL LEAVE 70 APPZAL(CIVIL)NO$,24760-24762 op

-rﬁqx-n

J 1996 ~ D
.! . . 1
| MENDED CAUSE TITL3 !

¢ o ” . L a !.
g INIH IR = -Ceonifiod te hc trve 32DY t
-.z-"_'. - . " R .‘. A 'd 7{)‘1-“\\'\}1—" l:
15 n'vfsu’r - L ' orel ' Assloant Registrar {(Judi.}- !
1,4+, Junior Telecom cer - \\ R ;
' Oftice of General. Ma.na}.er. \\-/\d\“
02, 'Nileswar,. Kasargod,: - Suprene Ceurt of India B
_Karala. o e e
St "
2 . R.Krish.na Kunar
¥ ©  Junior Telecon Officer, (:I3), _ ' -6
1 - . 0ffice of General MHanager, N s
Brnakulam, Srnakulan Jistt. eoPetiticiizrs R
.7 <Versus- - Ly
1.  Unton of India; = T
- - represented dy 1its , ' )
. Secretary to Covernment _ .
Ministry of Communicatious,
‘New Dalhi, |
7'-*2,  Shri K.P.‘Ravindra—'i(umar | 1'
w3 :Shrt A.Ramadevi . ' o | !
*Le - 'Shri ReDeGavi ’ g :
o

' D Shri CeGoMurtell ' , g
3*6‘: - Buri M.Chander é
;:L—::Shr.t K.Ulaganathan

3y iﬂ R.P.Gupta
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- 2 -
Shri P.K.Singhal
Shri S.Senthilnathan .

shri S,Velvasagan | .
- shri N,Ramamoorthy |
shri Chandrahasa
“shri P,K.Gupta
Shari 3,3,Kittur
shri abdul Naseer
‘Shri V.Pattabiraman
Shri M,3.Krishnamoorthy
Shri K,Sasikumar.
shri 3.S,Pundir

. ety o

Sari .&.V;S.Krishna Prasad :
Shri PuSySelvan | '
Sari B.G.Patel. _
3hri »D.S.Surya__v‘i:'éﬁ!shi h
Shri L.R.ratii
Shri R.R,.dwk. Shukla
Shri A.K,Shrivastava
Shri J o Yedukondglu

- Shri B,H,Salunkhe
Shri 3,P.Singh |
Shri Pankaj Chandra
Shri R.K.S'rifastaVa

e dem e msms Atk e e

. e g 4 ¢ e ¥ =




. | -
.*37,  Shri M,Subrahaamanian
- #3g, shri P,Murugan
*39.' Hrs,M,P,Pahade
*40., Mrs.Ming N,Nazpudrisad
*4, | Shri 'B.K.Srj.\rastava
*1;2‘.- - Shri M,Manisekharan
*,43, Shri V.Prahalathan
*ih, Shri S.V.Kakhandaki
*45, Shri P,K.Deshpande
*45, Shri S.saluubramaniam '
. | 47, shri VeSuSrikumar.
9 ! ®48, Shri S4R,Sridhar .
| w49, Shri M,Ramanathan
{ *#50.  shrg VeGurumurthy
f *51, Shri CoMuralidharan
5‘ ®52, | Shri. J,Sekar
y *53.  ShriR.Ravi
%54, Shri T.K.Ramanujani
{ *55¢ Shri DoI.Kagi
! %56, shri PoManivannan .
' {; ®57. - 30l M,G.Akkalkot
L= f *53, 31r1 GuChinnathamby -
; - #59, Snpi R.Sr;ini‘\rasan
_:{ . *60, - sard 'Raﬁeng;dd
] *1,  ri G.Ramaian
| %62, 3Shri M.K,Suresh
;’ *63. .  Shri AR.Jazdal
| ' :

memr e s o,

<
[P N ) EE
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I 64, Shri B,N,Patfl
*55, ' Shri KeS,Radalingan )
*56, . Shri K,Ganesh
*57.  suri D.D,Halundi
»s53, Shri $,J,Patil
®59, . Shri P,H,Kardkal
. *70. Shri lBra.j.enc;ra 3in:zh
L 7, Sari V,Mohan
/ .. *72, shri G.S.'H.Pendari
| Shri N.K,Yadav

Shri R,S,Yadav . o
Shri Sa_chcr'udanand 'Ubadhayé

Shri U;S.S.Prakash Rao

Shri N.M,Pathak

aard Me3udram3niam :
'Shri-K.Par.a::'esharaiah ST
Shri C.GoKulkarni B
Shri 3,%.Knot e
shri R.Suriyglﬂarayénan
Shri S.Swaatnathan
‘.s;u-i, AeAugustine | _
éhri K+Gopalakrishnaiah -
Shri T.N.Shankar

Shri D.Sund;ra;aj- » i

Sat.R,Hemavatht §
Shri ReMithalazan

Shri R.Rapesh - I |

| o |

+05/= i

|

: i

|




~ passed in Interlocut

'pﬁrty respondent

shri D.LakshminaraYanan

shri D,V.Nehata
snri BeV.Kulkarni

Shri S.Jayaraman

' Shri S.Ramesh

Sﬁri V. N K.Adalaskar
shri N Harikrishnai
Shri -S.—_Yo'ggéwéran 7-
snel GeKallappan
Shri- A.Kl Gangopadnyay
Shri S.P.Bxhe

. 3ari Jasannatd a0
lespondients

3"‘1:‘1 Zaiul Is,lam

ALY the above prepusad
Junior Telecod Qflizers _
tiananazar Telephooe 1'izam Ltd,

E asmocay and to De served trxouln

o 3ari KeXeCupta, CoGeiley
M, ToNo Loy 15th floor,
Telephone Hou3e, Prabha Devi, Aomba;y =234

w2 103 iapizaled as

) #3espondents No3.2 to
or datad 151:‘:1 January,l 998"
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CENTRAL ADMINISTRATIVE TRIBUMAL
BOMBAY BENCH

W gy .20 - A S S ey W S —

Original Application No, 591/94, 831/94, 988/94, 1130/94, 1140/94
1391 /94, 479/97, 480/97, 48L/97, 482/97,
483/97, 571/97, 758/97, 780/97, 783/97,
784/97, 785/97, 904/97, 959/97, 974/97,
120/98, 121/98, 125/98 and 203/98,

S iy s T P N D ST Y S O R -

Tribunals order Dated: 29.9.98

S aamp S . S A S S G O e wlale

S hri R,Ramamurthy, Shri.Prabhakaran for Shri $.N,Pillai,
Shri B. Dattemurthy and Shri P.K. Deshpande applicant No, 2 in
‘Eﬂ 831 /94 are present, Shri V,S.Masurkar and Shri R.C,Kotiankar

counsel for the respondents,

L
At the request of Shri Prabhakeran and Shri Deshpande

adjourned to 14,10.98,

sd/- sd/-
(D.s. Baweaa) . (R.G. Vaidyanatha)
Member (A Vice Chairman

=

i

»




CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

T N ko i T e s s gy

Original Application No, : 591/94, 831/94, 988/94, 1130/94,
1140/94, 1391/94, 479/97, 480/97,
481/97, 482/97, 483/97, 571,97,
758/97, 780/97, 783/97, 784/97, !
785/97, 904/97, 959/97, 974/97,
120/98, 121/98, 125/98 and

203798 e
Iribunalls order Dated: 14.10.98,
» Shri A,I, Bhatkar Shri R,Ramamurthy, Shri S.N. -
® Pillai and Shri B, Dattamurthy counsel for the appllcants.

Shri V,S.Masurkar counsel for the respondents,

The Applicants in O.A. 591/94, 831/94 and 988,94 l
have sent an agpplication praying for an adjournment as

they want to engage an advocate. The applicents are
directed to engage advocate pefore the next date of

hearing, otherwise they will have to argue their case

themselves,

»1i The learned counsel in @ther cases are ready, As

a8 final chance adjourned to 24,11,.98,

Keep all the cases on 24,11,98 high on board.

(D.S. Baweja) .(R.G. Vaidyanatha)
Member(Aa Vice ghairman

N
i
L




CENTRAL ADMINISTRATIVE TRIBUNAL

MUVBAL BENGH

ORIGINAL APPLICATION NOS.:

591 /94, 831 /94, 988 /94, 1130/94, 1140/94

1391/94, 479/97, 480/97, 481 /97, 482{97,
483 /97, 571 /97, 758 /97, 780 /97, 783/97,
784 /97, 785 /97, 904 /97, 959/97, 974 /o7,
120/98, 121 /98, 125 /98 and 203/98,

Dated : November 24, 1998.

TRIBUNAL'S ORDER

None for the applicants in 0.A. No. 591/94,

831/94 and 988/94., Shri R.C. Kotiankar for the Respondents
in O.A. Nos, 591/94, 831/94 and 988 /94,

Shri S. N, Pillai for applicants (in sl. no. 9
to 22) has sent a note seeking an adjournment.

Shri R. Ramesh appears on behalf of applicants in
O.A. Nos, 1391/94, 120/9g, 121/98 and 125/98.
Shri B. Dattamoorthy appears on behalf of applicant in

V.A. No. 203/98, ’

None for applicants in 0.4, No. 1130/94 and
1140/94.

Shri V. S. Masurkar appears for the
Respondents. ' '

These are connected cases which have came up for
final hearing on two three hearing dates but not re ady
at all. Hence, all these cases be kept in the sine-die
list of final hearing cases and to come up for final
hearing in the usual course, Whenever. it comes for final
hearing, all these matters should be kept together for

firal hearing giving the seniority of 1994 in the final
hearing list, '

sd /- sd/-
(D. s. BAWEJA) ' : (R.G, VAIDYANATHA)
MEMBER (A).

VICE..CHAIRMAN,
Note:  Original order placed in 0.A. No. 591 /94,

og¥H
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- from S;ﬁe-die List and

A D S e g S e b e —

Matter is taken out
From Sine-die. List and ‘

fixed for Final Hearing .

on __"55777/iic75' ' :

In?orm/Issue'nofipes

to the'pérti95~ac¢0rdingly.

For OYV. REGISTRAR

Per Tribunal Datej 5_/117] 0/;
Applicant in person ) by NW/‘L——‘;
R Efeofert -

Advocate / Respondent by
The matfer adjourned to 8‘}‘7 ,qQ] .
o firal Heap— N

- Dt. /6/99

Matter is taken out

L. USSR EAN
o S IY | :
Inform/1issue notices -

to the parties accordingly,

P o

'4
A

For DY. REGISTRAR
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o Court Officer,

T e r———

Per Tribunal ‘ Date : 8.7.99

Shri Ramamurthy, Counsel for
the Applicant in OA No.1391/94,
1201 /98, 121/98 & 125/98,

Shri S.N..Pillai, Counsel for
the Applicant in OA No.481/97, oa
482,97, 483/97, 479/97, 480/97,
571797, 758/97, 780/97 & 783/97,

Shri R,C. Kotiankar, Counsel

for the Respondents in oa No.591/94:

831/94 & 988/94,

Shri v.s. Masurkar, Counsel
appears for Respondents. These
Connecting mattérs which have came
for final heariﬂg teday but not
ready. Keep all the connecting
Mmatters after 4 weeks.

S.0. to 12.8.1999,

1
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Per Tribuna | Dater lq,(ﬂ-r}
ADPpiicuit incperstn by m/‘__,b,‘ ﬁ
Advocate / Respondent by 4We/f(¢ﬂ;rw(mv:
Counsd, & #e Ln_@w‘f,‘_ b La s

The matter adjourncd to L_f’(M
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| CENTRAL ADMINTSTRATIVE TRIBUNAL

MJuBAT BENCH

ORIGINAL APPLIGATIUNM NCS.:

s —

‘so1/04. . 831/9%. 988,94 . 989 /94. | 1130/94.
11§0/94.; 1391 /94, 479/97. . 480/97.  481/97§
482/97.  483/97. . STLf9T. . 758/97. T80/97.
783/97.  T84/9T - T85/ST 904/97 - T 959/97.
974 /97. 120/98 121 /98 12% /98 " 203 /98
BEGYSE o | |
IRIBUNAL'S GRDER 25.08.1999

LS

Applicants. appearing in person from Sl, No. 1 to 4~

of the Cause List are not present.’

One of the applicant in O.A. No. 738/97 (1. G. Joseph)
states that Shri S. N.'Pillai,'Laarned Counsel appearing
"on behalf of app%icants.is not well and therefore not able .
to come today-and seek adjournment. ‘

Shri A. I. Bhatkar appearing on behalf of applicants

“in Sl. Nos. 5 and 6 not present.

Shri M.S. Ramamurthy, Learned Counsel appéars on
behalf of applicants in Sl. Nos. 7, 22 to 24 is present. .

Shri B. Dattamoorthy appearing on behalf of applicant in
' O.A.‘No.'203/98 is not present. . :

Shri R. C. Kotiankar'and Shri'V. S. Masurkar
appear on behalf of respondents.

B
‘Shri M.S. Ramamurthy mentions that the same issue 1s
pending before the Hon'ble Supreme Gourt. In view of
this, the matter is adjourned. '

List for final hearing on 12.10.1999.

sd/~ | o - - sd/~

(A. M. Sivadas) : {D. S. Baweja)
. Member (J). , . " Member (A). ’

S Note : Original order placed in 0.A. No. 391/94.
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j a1ff;~q\,~JL dﬂ';hérlfﬁiﬁ””qi}

| oldd
,2._6 . ; "
: ' OA NOS.591, 831, 988, 989, 1130, %140, 1175, :
h > . 1391/84,
OA NOS.479, 480, 481, 482, 483,571, 780, 758,
. . . 783, 784, 785, 904, 959, 974/QT P
OA NOS.120, 121, 125 and 203/98
’ Sw
Dated: 12.1.2000. -

. . To day, the cases were takenl up for final

hearing. f

The learned counsel for the Union of

India submits that 1in view of {the conf11ct1ng
decisions of the Supreme Court, an application is
filed before the Supreme Court seeking
clarification and now the matter has been
referred to a Larger Bench. We fee] that uniess
the matter is settled by the 1arger bench of the
Supreme Court, nothing can be done at this stage.
Hence, these app11cat1ons are sent back to the
sine die list awaiting the fina) dec1s1on of the
Supreme Court.

Liberty to either party to movF this Tribunail
for taking up these cases for fina'l
hearing as soon as the question ils answered by
the Larger Bench of the Supreme Court.

(]

(D.S.BAWEJ (R.G.VAIDYANATHA)
MEMBER (A ) ' VICE-CHATRMAN
B
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